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Ban on Nuclear Weapon*

471. SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether India and Mauritius 
have agreed for total ban on nuclear 
weapons; and

(b) if so the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF­
FAIRS (SHRI BIPINPAL DAS)
(a) and (b) In tbo joint communique 
issued on 14 January, 1975 at the 
conclusion of the visit to India by the 
Prime Minister of Mauritius, it has 
inter alia been stated: “The two Prime 
Ministers called for universal disar­
mament including a total ban on the 
use of nuclear weapons and the des­
truction of oxiytiiU! stockpiles of all 
such weapons. While reviewing the 
question of thci peaceful uses of nu­
clear energy the two Prime Ministers 
stressed the importance of harnessing 
nuclear oowei r economic develop­
ment and li npjr yvt Ifare an i of en­
suring that the benefits of nuclear te­
chnology do net ir;/ ain confine,! 1 1 a 
few countries’

Indian Doctors in Iran

472 SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Government propose 
to send some Indian Doctors to Iran;

(b) if so, the number of doctors to 
be sent to Iran; and

(c) the number of Indian Doctors 
who have already be*en sent to Iran?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF­
FAIRS (SHRI BIPINPAL DAS),
(a) and (b). The Government of Iran 
have indicated their desire to recruit

about 455 Indian doctors. An Iranian 
Recruitment Team is expected to visit 
India shortly to hold interviews.

(c) Ten Indian doctors are already 
working in the Jundishahpur Univer­
sity of Iran
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Encroachment on Land ana Property 
«f Ulhaanagar Camp in Maharashtra

474. PROF. MADHU DANDAVATE 
Will tl»  Minister of SUPPLY AND 
REHABILITATION he pleased to state:

(a) whether Smt. Gauri Shafaa hat 
encroached upon land and property 
from Ulhasnagar Camp in Thana 
District of Maharashtra, formerly
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owned by the Central Government;
(b) whether it is true that the 

Screening Committee consisting of 
M.P/s M.L.A/s and Government offi­
cers had refused to regularise the 
"excess property” illegally held by 
Smt. Gauri Shaha;

(c) whether the Union Government 
had Intervened in this matter and 
asked the Screening Committee to 
stay its decision; and




